S7

REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH
ORDER DATED 27/05/2024 OF THE HON’BLE NATIONAL
GREEN TRIBUNAL (NGT) IN THE MATTER OF OA NO. 26/2024
(WZ), In re: News item appearing in Millennium Post Dated
09.12.2023 titled “Pune : 6 dead in Fire at candle making unit” Versus
Maharashtra Pollution Control Board & Ors.

A) Background

Grievance in the Original Application No. 26 of 2024 (WZ), In re: News
item appearing in Millennium Post Dated 09.12.2023 titled “Pune : 6 dead
in Fire at candle making unit” Versus Maharashtra Pollution Control
Board & Ors., as per news dated 09/12/2023 “ at least six persons died and
10 sustained injuries after a fire broke out at a sparkling candle
manufacturing unit in Pimpri Chinchwad of Pune District”. A sparkle
candle making unit i.e. M/s Shivraj Enterprises, is located at Survey
No.252, Gat No.158, Plot No.1, Triveni Nagar, Talwade, Tal. Havel,
District Pune, which was engaged in manufacturing of sparkling candle

by mixing and filling process. A fire incident had occurred on 08. 12.2023.

Hon’ble NGT directed vide order dated 27/05/2024 (copy of Hon’ble
NGT order, dated 27/05/2024 is given at Annexure-1) and relevant order

is reproduced as below:

“3. We deem it appropriate to constitute a Joint Committee comprising
one member each of respondent No.1-MPCB, respondent No.2-District
Collector, Pune and respondent No.5 — Directorate of Industrial Safety
and Health (DISH) and MPCB — respondent No.1 shall be nodal agency

of the said Joint Committee.”
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“ 4. The Joint Committee is directed to visit the site in question.
Following shall be the Terms of Reference for the Joint Committee along
which the report shall be submitted by the Committee:-

“1. Accident Investigation Report along with corrective action plan;

2. Details of deceased persons — employee/contract worker/other, age, last
drawn salary, compensation paid,

3. Details of injured persons — employee/contract worker/other, age last
drawn salary, nature of injury, permanent disablement, if any, date of
admission in hospital, date of discharge, compensation paid;

4. Damage to nearby structures, if any;

5. Actions taken by DISH and MPCB after the accident;

6. Environmental damage in terms of air/water/land pollution and
mitigation measures,

7. Record of Regulatory Compliance by the Unit in terms of EPA 1986,

Water (Prevention and Control of Pollution) Act 1974, Air (Prevention
and Control of Pollution) Act 1981, Hazardous Waste (Management and
Handling) Rules 2016;

8. Unauthorized construction/expansion/installation carried out by the
Unit, if any;

9. Record of Regulatory Compliance by the Unit in terms of Manufacture,

Storage and Import of Hazardous Chemicals Rules 1989 specifically in
the terms of HAZOP Study/ies, Safety Audit/s carried out in past 3 years
before the accident;

10.HAZOP Study/ies, Safety Auidt/s conducted after the accident along
with status of implementation of Audit recommendations and also
implementation of recommendations of MPCB and DISH; and

11. Profit and Loss Account/Statement of the Unit for past 3 years prior

to the accident.
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“5 We also direct that the Joint Committee shall ensure that one of the
representatives of respondent No.4 is also available at the time of site

inspection and all details which we have directed to be submitted as above

may be obtained from it.”

B) Approach

In order to comply with the aforesaid Hon’ble NGT Order, MPCB has
send email dated 10/06/2024 and also telephonic communications to the
committee members and representative of industry Shri. Annaso Sutar
(mobile no. 8237400147) and requested to remain present for Joint
Committee visit on 12/06/2024 alongwith relevant information. The Joint
Committee carried out inspection of the M/s. Shivraj Enterprises, located
at Survey No.252, Gat No.158, Plot No.1, Triveni Nagar, Talwade, Tal.
Haveli, District Pune, on 12/06/2024. The following Joint Committee

members were present during the inspection:

i. Shri Jayraj S. Deshmukh, Additional Tahsildar, Pimpri
Chinchwad, Representative from Collector office, Pune.

i. ShriY. P.Patange, Dy. Director, DISH, Pune.

i.  Shri Manchak N. Jadhav, Sub-Regional Officer, MPCB, Pimpri
Chinchwad.

Also Officials of Fire Department of Pimpri Chinchwad Municipal
Corporation (PCMC), Owner of the industry premises Mrs. Jannat Najir
Shikalgar and Shri. Najir Shikalgar were present and provided the
information during visit. Representative of M/s. Shivraj Enterprises was
not present and not replied to any communication made on his mobile

number ‘8237400147°.
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C) Observations and Findings

This report is outcome containing factual and action taken report
of the said Joint Committee members based on the preliminary
information received, followed by site inspection, information given by
land owner & Pimpri Chinchwad Municipal Corporation (PCMC) and
subsequent discussions of the Joint Committee members. The

observations & findings of the Joint Committee are given as below.

D) Observations

The observation made by the Joint Committee during visit are as below,
> M/s. Shivraj Enterprises, industry is located in Red zone of Defence
Department and at Talawade village in Pimpri Chinchwad Municipal

Corporation area.

V

Industry has not obtained any permission from any Government
Department / local body.

Industry was in operation in rented premises.

Industry operation was illegal.

Industry is now shut down and no any activity is in existence.

No any record is available regarding previous operation of industry.

V V V V VY

Burnt material after fire incidence left over such as candles which
contain some ash, burned wooden furniture, two no. of small
machines, tiffin boxes, plastic water bottles, one barrel etc. is
observed lying in the shed premises.

» Industry shed structure is not damaged.

» Joint committee enquired with surrounding peoples, but nobody was

known about the industry operation details.

Sr. Police Inspector, Dehu road Police Station vide letter dated

14/06/2024 (Letter in marathi vernacular language) informed that thiéage 4 of 39
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accused 1) Shubhangi Sharad Sutar and 2) Sharad Raghunath Sutar are
under arrest and in judicial custody at Yerwada jail since 09.12.2023

and 16.12.2023 respectively.

A copy of Police Station letter dated 14/06/2024 is enclosed herewith

as an Annexure-II.

As per the Hon’ble NGT order dated 27/05/2024, report
of the Joint Committee as per Terms of References given in order

pointwise is as below,

1. Accident Investigation Report along with corrective action plan:-
i) Directorate of Industrial Safety and Health (DISH):-

Directorate of Industrial Safety and Health (DISH) has submitted
their action taken report dated 13/03/2024 to MPCB. In said action
taken report is summarized as below, On 08/12/2023, there was
breaking news on News channel at about 5.00 pm regarding fire
incidence at Fire work godown in Talawade area of Pimpri
Chinchwad. Accordingly, team of DISH Pune officers visited the
spot at about 7.00 pm. It comes to know

that name of establishment is Shivraj Enterprises, Survey No.252,
Gat No.158, Triveninagar, Talwade, Pune where this fire incidence

took place.

This factory was engaged in manufacturing of Sparkle candles in a
30-feet X 40- feet X 18-feet shed at Talwade in Pimpri Chinchwad
Area. On 08/12/2023 at (@) 4.00 PM a sudden fire incident occurred

in the factory because of the highly flammable material. There were
15 workers and one male person (Husband of occupier) working in

the said establishment at the time of the incident.
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The said fire was extinguished at 6.00 pm with the help of 7-8 Fire
Tenders of fire Brigade. Six women workers died in this said
incident at spot. Ten workers have been severely injured due to
burns. Eight workers were immediately admitted to Yashwantrao
Chavan Memorial Hospital, Pimpri, Pune and after initial treatment
they were shifted to Sassoon Hospital, Pune for further treatment.
Two Worker were directly admitted Sassoon Hospital Pune. Eight
injured workers were succumbed their injuries during treatment.
The remaining worker and husband of occupier were discharged

from hospital after treatment.

During enquiry it was observed that mixing of the Nitro cellulose
powder (explosive and very highly flammable), Potassium chloride,
and metal (iron) powder was carried out in same shed and then the
mixture (around 3-4 Kg at a time in a pot) was handed over to all
female workers. Female workers were filling that mixture of
powders in to the tubes of paper. One male person (Husband of
Occupier) is engaged only for making and cutting the tubes in to the
required size. All female workers used to fill the tubes with powder
and then seal it with cover at one side by plastic cap and other side
by white paper. The plastic cap is used to fix the candle on cake and

white paper side is for fire.

The mixture of powder is pressed in the tubes with the help of
pneumatic press. It is noticed that electrical connection is provided
for press machine, weighing scale & Air compressor. On the day of
accident at around 4:00 p.m. flash fire occurred while performing

same activity which resulted in to fire in the same shed.
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The said factory was running in red zone area notified by Defence
Ministry and also without obtaining any license from any
Government Authority. The directorate had carried out a detail
enquiry of this incident by collecting the necessary evidence,
recording of worker statements, inspection of the accident site etc.
During investigation different contravention were found in relation
with Factories Act-1948 / Maharashtra factories Rule-1963. Four
numbers of criminal cases were filed against Occupier Mrs
Shubhangi Sutar at Chief Judicial Magistrate Pune on13/12/23 for

these contraventions.

Recommendations / action plan by DISH-

> No electrical equipment / machinery shall be used /installed
in the factory in place where explosives are
manufacture/handled / stored, except with prior permission
of appropriate authorities under Explosives Act.

» The workers shall be explained the dangers and precautionary
measures to be taken.

> No female workers shall be employed on operation involving
mixing of chemicals and cutting fuses in the factory.

» The workers shall be provided with personal protective
equipment and special type of uniforms to avoid the possibility
of generation of static charge due to cloths.

» All other provisions of the schedule XXVI of Rule 114 of
Maharashtra Factories Rules, 1963 shall be complied with
fully. In respect of fire works and Match factories.

» Workers shall not be allowed to carry their stainless-steel
lunch boxes inside the factory premises. An isolated or

separate place/ room shall be allocated to them, where they
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can have their food and keep their belonging.

» Proper information, instruction and training shall be given to
all the workers before employing them in to the factory.

» Quantities of explosives specified by the Explosive
Authorities shall not be exceeded in any room.

» All necessary conditions are complied with and reported to
appropriate authorities under Explosives Rules, 2008 & to the
office of the undersigned.

> All the conditions laid down under licénse to manufacture
fireworks or gunpowder or both in form no. LE-1 under Rule

99 of Explosives Rules, 2008 shall be fully complied with.

A copy of action taken report submitted by DISH is enclosed

herewith as an Annexure-III.

ii) Maharashtra Pollution Control Board (MPCB):-
» MPCB received information on phone regarding fire incident
on 08/12/2023 at 4:00 pm. Immediately the Officers of this
office visited the site at 6:00 pm and came to know that 08
female workers died and 07 female workers injured and
another 01 person as owner was also injured due to fire. Also
observed that the said unit was burnt and fire was controlled

and stopped completely by the fire department.

» Said Unit has not obtained consent to establish and consent

to operate from MPC Board.

» Industry owner Mrs. Shubhangi Sharad Sutar is having leave
and license agreement with industry premises owner Mrs.

Jannat Najir Shikalgar dated 27/06/2023 for period
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06/06/2023 to 05/06/2026 is for Engineering activity. Copy
of the agreement is made available by the owner of the

industry premises.

» MPC Board has issued Closure Directim; dated 11/12/2023
to the said Unit and directed Executive Engineer, MSEDCL,
Sub Division Pradhikaran, Pimpri, Tal- Haveli, Dist- Pune to
disconnect the electric supply of the said Unit and also
directed Executive Engineer, (Water Supply Division)
Pimpri Chinchwad Municipal Corporation, Pimpri, Tal-
Haveli, Dist- Pune to disconnect the water supply of the said

unit and inform to this office accordingly.

2. Details of deceased persons — employee/contract worker/other, age,
last drawn salary, compensation paid;

As per the letter dated 08/02/2024 submitted by Additional

Tahsildar, Pimpri Chinchwad to The District Collector, Pune, details

of the compensation paid to all deceased persons relatives from Chief

Minister Relief Fund is as below,

Sr.n | Name of deceased person employee/co | Age |Last drawn | compensation
0. ntract salary paid
worker/other :
1 Rama Devendra Abadar employee 27 Information | Rs.5,00,000/-
: not available

2 Punam Abhay Mishra employee 37 Rs.5,00,000/-
3 Lata Bharat Dhangikar employee 38 Rs.5,00,000/-
4 Mangal Babaso Kharbade employee 49 Rs.5,00,000/-
5 Kamaladevi Suraj Prajapati | employee 62 Rs.5,00,000/-
6 Kavita Ganesh Rathod employee 45 Rs.5,00,000/-
7 Shilpa Ganesh Rathod employee 31 Rs.5,00,000/-
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8 Apeksha Ashok Torane employee 18, Rs.5,00,000/-
9 Pratiksha Ashok Torane employee 16 Rs.5.00,000/-
10 | Priyanka Amol Yadav employee 32 Rs.5,00,000/-
11 | Usha Sitaram Padavi employee 42 Rs.5,00,000/-
12 | Kamal Ganu Chaure employee 36 Rs.5,00,000/-
13 | Suman Sayaji Godhade employee 45 Rs.5,00,000/-
14 | Radha Sayaji Godhade employee 17 Rs.5,00,000/-

3. Details of injured persons — employee/contract worker/other, age last
drawn salary, nature of injury, permanent disablement, if any, date of
admission in hospital, date of discharge, compensation paid;

Name of | Employee | Age | Last Nature |Date |Date |Compe
. | injured /contract drawn of of of nsation
person worker/ot salary injury, |admis |discha | paid
her perman | sionin | rge

ent

disable | hospit

ment al
Renuka employee |27 |Informati | 25-30% | 08/12/ | .... Nil *
Dnyaneshw on not|Burn 2023
ar Tathod available
Sharad Owner of | 45 30-35 | 08/12/ | .... Nil**
Sutar industry % Burn | 2023

* Information is submitted to PM portal on 15.01.2024 to obtain
compensation from Prime Minister Relief Fund
** Person is not eligible for compensation as he is owner of the industry

and responsible for the fire incident and he is accused.

A copy of Additional Tahsildar, Pimpri Chinchwad, letter (in marathi

vernacular language) dated 08/02/2024 is enclosed herewith as an

Annexure- IV. Page 10 of 39
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4. Damage to nearby structures, if any;

During visit, Joint Committee inspected the industry shed and
structures in surrounding area of industry shed and observed that there is

no any damage to industry shed and surrounding structures.

5. Actions taken by DISH and MPCB after the accident;

I) DISH:-

a) DISH has issued order dated 09/12/2023 regarding use of factory
premises shall not be started again, unless following measures are
complied:-

i) All the electrical equipment’s / appliances /apparatus where
Nitrocellulose is used / stored in the factory shall be of
Flameproof construction.

i) As per provision of rule 70(9)(d) of The MFR 1963, in
every room of the factory exists sufficient to permit safe
escape of the occupants in case of fire or other
emergency shall be provided.

iii) Certificate of stability shall be obtained as per rule 3-A
of Maharashtra Factories Rules, 1963.

b) DISH has also filed four no of criminal cases against Occupier

Mrs. Shubhangi Sutar at Chief Judicial Magistrate Pune on 13/12/23

for these contraventions.

A copy of DISH order dated 09/12/2023 is enclosed herewith as an
Annexure-V.
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IT) MPCB:-

MPC Board has issued Closure Direction dgted 11/12/2023 to
the said Unit and directed Executive Engineer, MSEDCL, Sub
Division Pradhikaran, Pimpri, Tal- Haveli, Dist- Pune to disconnect the
electric supply of the said Unit and also directed Executive Engineer,
(Water Supply Division) Pimpri Chinchwad Municipal Corporation
(PCMC), Pimpri, Tal- Haveli, Dist- Pune to disconnect the water

supply of the said unit and inform to this office accordingly.

MSEDCL has informed vide letter dated 16/01/2024 that
industry has electricity connection in the name of Mrs. Jannat N.
Shikalgar having customer no. 171371214525 and Wwithin shed area no

any electrical board is provided.

PCMC has not informed about any action taken regarding
disconnection of water supply. In said closure direction dated
11/12/2023 it is directed to industry to stop manufacturing activities

forthwith till comply with the following directions

i) The waste generated due to fire incident shall be disposed to
Common Hazardous Waste Treatment, Storage and Disposal
Facility (CHWTSDF) immediately and report the compliance
with manifest as per Hazardous & other waste (M & TM)
Rules, 2016 forthwith.

ii) Industry shall take scientific measures to avoid the nuisance
due to generated waste in any form in the fire accident and

dispose the same after suitable treatment, if necessary.
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iii) Industry shall not carry out manufacturing activities till

industry obtained prior permission of the MPCB and DISH.

A copy of the Closure Direction dated 11/12/2023 is enclosed

herewith as an Annexure-VI.

During Joint Committee visit, it is observed that industry has not
disposed burnt material to CHWTSDF. The Joint Committee
instructed to land owner to take prior permission from MPCB and

Police department before disposal of the burnt material scientifically.

6. Environmental damage in terms of air/water/land pollution and
mitigation measures;
MPCB, Pune has communicated to higher authority of MPCB for
appointment of an external expert agency for assessment of
Environmental damage in terms of air/water/land pollution and

mitigation measures after the fire incident.

7. Record of Regulatory Compliance by the Unit in terms of EPA
1986, Water (Prevention and Control of Pollution) Act 1974, Air
(Prevention and Control of Pollution) Act 1981, Hazardous Waste
(Management and Handling) Rules 2016;

Industry has not obtained Consent to Establish and Consent to
Operate from MPC Board. Industry was in operation without
obtaining consent. Industry has not obtained any permission from any
Statutory Bodies. MPCB was unaware about the existence of the unit

as there was no record of existence or any complaint.
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8. Unauthorized construction/expansion/installation carried out by the
Unit, if any;

PCMC has submitted their reply affidavit to Hon’ble NGT dated
12.02.2024 and in the affidavit, it is mentioned that, the industry was
operating illegally and had no permissions from PCMC and situated in
Red zone. Also, the letter dated 06/02/2024 addressed to Dy.
Commissioner (Fire), Fire Department, PCMC by Executive Engineer,
Building permission, PCMC mentioned that, the concern area is Red zone

where building construction permissions are not given.

A copy of the building permission Department letter (in marathi
Vernacular language) dated 06/02/2024 is enclosed herewith as an

Annexure- VIL

9. Record of Regulatory Compliance by the Unit in terms of
Manufacture, Storage and Import of Hazardous Chemicals Rules
1989 specifically in the terms of HAZOP Studyl/ies, Safety Audit/s
carried out in past 3 years before the accident;

The said factory was operating illegally in Red zone area notified
by Defence Ministry and also without obtaining any license from any
Statutory Bodies. Hence there is no any record available in terms of

HAZOP Study/ies, Safety Audit/s carried out in past 3 years before the

accident.

10.HAZOP Study/ies, Safety Audit/s conducted after the accident
along with status of implementation of Audit recommendations and
also implementation of recommendations of MPCB and DISH; and
As the industry is not in operation and shut down, both the

owners of industry are in prison. No representative of industry was

available during Joint Committee visit to give information regarding

audits after the accident is carried out or not. Page 14 of 39
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11.Profit and Loss Account/Statement of the Unit for past 3 years prior to
the accident.
MPCB has informed to the representative of M/s. Shivraj
Enterprises to remain present during Joint Committee visit.on 12/06/2024 along
with relevant information as both the owner of industry i.e. Mrs. Shubhangi
Sharad Sutar and Mr. Sharad Sutar are in prison. Hence the information

regarding Profit and Loss Account/Statement of the Unit for past 3 years is not

available.
ooy~
(Jayraj S. Deshmukh) (Y. P. Patange) (ManchaR N. Jadhav)
Additional Tahsildar Dy. Director, DISH Sub-Regional Officer
Pimpri Chinchwad Pune MPCB, Pimpri Chinchwad
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72 ARranexune- T

Item No.21 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[Through Physical Hearing (with Hybrid Option)]

ORIGINAL APPLICATION NO.26 OF 2024 (WZ)
[Earlier Original Application No.792 of 2023(PB)]

In re : News item appearing in Millennium Post
Dated 09.12.2023 titled “Pune : 6 dead in
Fire at candle making unit”

Versus

Maharashtra Pollution Control Board & Ors. Respondents
Date of hearing : 27.05.2024

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR, VIJAY KULKARNI, EXPERT MEMBER

Respondents : Ms. Manasi Joshi, Advocate for R-1/MPCB
Mr. Shivshankar Swaminathan, Advocate for R-3/PCMC

ORDER

1., In compliance with our previous order dated 12.04.2024, the
Registry has impleaded the Proprietor/Owner of M/s Shivraj Enterprises
as respondent No.4 in this O.A. and service has been effected to the said
respondent after such impleadment, proof of which is annexed in the
form of tracking report.

2. We have already considered the replies filed by respondent No.1-
MPCB and respondent No.3-PCMC, but we waited for the reply to be
submitted from the side of respondent No. 4 — M/s Shivraj Enterprises.
Since nobody has appeared from their side today, nor has any reply been
filed by them, we have to proceed against respondent No.4 ex-parte
because of their non-appearance despite sufficient service.

3. We deem it appropriate to constitute a Joint Committee comprising
one member each of respondent No.1-MPCB, respondent No.2-District

Collector, Pune and respondent No.5 — Directorate of Industrial Safety Page 16 of 39
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and Health (DISH) and MPCB - respondent No.1 shall be nodal agency of
the said Joint Committee.

4, The Joint Committee is directed to visit the site in question.
Following shall be the Terms of Reference for the Joint Committee along
which the report shall be submitted by the Committee:-

1. Accident Investigation Report along with corrective action plan;

2. Details of deceased persons — employee/contract worker [other,
age, last drawn salary, compensation paid;

3. Details of injured persons — employee/ contract worker/other,
age last drawn salary, nature of injury, permanent disablement,
if any, date of admission in hospital, date of discharge,
compensation paid;

4. Damage to nearby structures, if any;

5. Actions taken by DISH and MPCB aiter the accident;

6. Environmental damage in terms of air/water/land pollution and
mitigation measures;

7. Record of Regulatory Compliance by the Unit in terms of EPA
1986, Water (Prevention and Control of Pollution) Act 1974, Air
(Prevention and Control of Pollution) Act 1981, Hazardous Waste
(Management and Handling) Rules 20 16;

8. Unauthorized construction/ expansion/instaliation carried out
by the Unit, if any;

9. Record of Regulatory Compliance by the Unit in terms of
Manufacture, Storage and Import of Hazardous Chemicals Rules
1989 specifically in the terms of HAZOP Study/ies, Safety
Audit/s carried out in past 3 years before the accident;

10.HAZOP Study/ies, Safety Auidt/s conducted after the accident
along with status of implementation of Audit recommendations
and also implementation of recommendations of MPCB and
DISH; and

11. Profit and Loss Account/Statement of the Unit for past 3 years

prior to the accident.

5. We also direct that the Joint Committee shall gnsure that one of

the representatives of respondent No.4 is also available at the time of site

Page 17 of 39
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inspection and all details which we have directed to be submitted as
above may be obtained from it.

6. The report in the matter shall be submitted by MPCB within one
month through e-filing by using portal of NGT in the form of searchable
PDF/OCR Support PDF and not in the form of Image P]jF.

i A copy of this order be communicated to the above-mentioned
Committee members by the MPCB for compliance as above.

8. Put up this matter for next consideration on 31.07.2024.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

May 27, 2024
0.A. NO.26/2024(W2Z)

npj
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Sr. No. 252 Gat No. 158, Plot No.1, Triveni Nagar Talawade ,
PCMC area,Tal ~Haveli, Dist ~ Pune — 411 062.

I. Visited above premises on 8/12/2023 at about 6:00 p.m. along with Smt. 5.5. Hondule
(Additional Director Pune-3), Shri. Suhas Dorugade (Deputy Director Pune-3) and
Shri. Sandip Londhe (Deputy Director Pune-1) to enquire into the dangerous occurrence of

17T

M/s Shivraj Enterprises,

fire occurred in the premises on 8/12/2023 at about 04:00 p.m.

2. | have also visited the Yashwantrao Chawan Memorial Hospital Pimpari along with the
above mentioned officers

871272023,

for enquire with injured workers&Sassoon Hospital Pune on

3. 1have again visited the said premises on 09/12/2023,

4, During enquiry | have recorded the statements of following workers ~

] Name of Date of record statement i
Sr.No | Worker Age | Designation 1
""""" Husband of Occupier (injured) | 8.12.2023
Mr. Sharad 45 and recorded statement at
1 Sutar years | Sassoon Hospital
22 Worker working in neighbor 9.12.2023
2 Babalu Rama | years | factory
; Factory worker who was 10.12.2023 & Recorded
Mrs. survived in the incident as she | by Mr. Vijay Nikole, Dy
Chundrakala 55 took half day leave on the day | Director DISH Pune
3 swami years | of accident

5 From the stalements and my actual observations and discussions with the above mentioned

workers, my enquiry revealed as:-

i) In this premises an activity of making of sparkle candles used for birthday

celebrations is carried out.

i) Raw materials such as Nitro cellulose (explosive and very highly flammable ) ,
Potassium chloride(Potassium helps to oxidize firework mixtures) , metal (iron)

powder (lron is used to produce sparks) , starch paper are used in this

manufacturing process .

iii) Al the time of my visit to the above noted premises I found that the factory is
situated at Sr. No. 252, Gar No 158 Triveni Nagar Talwade,Tal —Haveli , Dist -

Page 1 of 11
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Pune.In this premises one fabricated shed is constructed. The size of shed is

around30 feet x 40 feet x 18 feet height, which was used for mixing of raw material
powders and filling of candles etc.
iv)

Details about the manufacturing process of sparkle candles is _as follows —
During onquiry it was observed that mixing of the powders (Nitro cellulose powder

(explosive and very highly flammable), Potassium chloride, metal (iron) powder was
carried out in same shed and then the mixture (around 3-4 Kg at a time ina pot) was
handed over to all female workers, Female workers were filling that mixture of powders
in to the tubes o}‘ paper. One male person (Husband of Occupier) is engaged only for
making and cutting the tubes in to the required size. All female workers used to fill the
tubes with powder and then seal it with cover at one side by plastic cap and other side by

white paper. The plastic cap is used to fix the candle on cake and white paper side is for
fite.

6. Incidence —
i) From the statements, actual observations and discussions with the above mentioned
workers, enquiry revealed as:-

It is reported that all the workers resumed the duty at around 9 a .m. in the factory on
08/12/2023.All worker started their work in the mixing room of the factory in same shed. It
is reported that the explosive powder was already mixed and kept in the mixing room .It is
reported that around 3-4 Kg of mixture of powders was given to women workers for filling.
Female workers uscd to fill this powder in to the tubes of paper. Then seal it with cover at
one side by plastic cap and other side by white paper. The powder is pressed in the tubes with
the help of pneumatic press. It is noticed that electrical connection is provided for press
machine, weighing scale & Air compressor. On the day of accident at around 4:00 p.m. flash
fire occurred while performing same activity which resulted in to fire in the same shed. It is
reported that eight out of ten injured workers shifled to YASHWANTRAO CHAWAN
MEMORIAL HOSPITAL PIMPARI Pune for medical treatment and after giving First Aid
treatment they were shifled to Sassoon Hospital for further treatment. Two severally injured
workers were directly admitted to Sasoon Hospital Pune. In this incident six fatalities were
took place on the spot and all the bodies were shifled to YASHWANTRAO CHAWAN
MEMORIAL HOSPITAL PIMPARI Pune.

R crannad with OREN Crnmnno s
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Burnt items inside the shed

Drum of explosive chemicals used
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Non flameproof weighing scale

7. Foﬂowm@, \Aorkers are expired in this accident on 8.12.2023 & on 9.12.2023

,..m...m..m.\.., o i

5. | Radhu Sayaji

J Female | 18

Dail y Wages

°Sr - Name ISex TAge [Nature of r ' Full postal add-ess.
| No i Employment !
iwl__'] Poonam Abhay il Female | 37 Daily Wages Ganesh Nagar, Near Laximi
’ " kumar Mishry % years | Worker Jewelers, Rupeenagar,
! i | Talawade, Pune. ;
g Permenent Address —
| Hatakhans, Tal — Devriya, Dist |
| o8 | - Devriya, State — Utarpradesh. i
'2. | Sangita Devandra | Female | 28 Daily Wages SantkurpaSocity, Sanc |
|| Abadar | years | Worker ChoukChikhali, Pune |
| ; Permenent Address - |
Il ! Nimba Ganesh, Tal - Palodha.i
E | Dist - Beed.
3. Lat Bhara :i IC'IIhlh. | i Daily Wages Ajlﬁifawra Hou. Samt}, Near
Dhangekar | veurs | Worker Ram  Mandir, Rupeenagar,
i | Talawade, Pune. ,
4. | Mangal Babaso : ‘emale | 45 | Daily Wages | Shiv Parvali Colany, Sayog
Kharabade ' ‘ years | Worker Hou.  Socity,  Rupeenagar,
1 } i Talawade, Pune.
| ' ! Permenent Address —
i l At. Post.  Kondarki, Tal-
| E Pandharpur, Dist-Solapur,

Shiv Parvati Colany, Sa 0g |
e -éagb 24 of
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| No.

;

Sex Age Nature of Full postal Perchantage of !
Employment address. Burn(Superficial 1
& deep ) ll
o Priyanka ' Female | 32 Daily Wages Rupeenagar, 30-40% |
| x Amol 1 yénrs Worker Talawade, Pune.
] Yadhav '
" Sirad Sutar | Male |45 | Occupier Family | Pimpri, Pune 30-35% k
years | Member ]‘ _
Kamal Female | 35 Daily Wages Pimpri, Pune 40-45%
Chaure years | Worker .
Renika " [ Female [20 Daily Wages Rupeenagar, 25-30%
Maruti Yadav years | Worker Talawade, Pune.
“Suman Radha | Female | 40 Daily Wages 20-30%
years | Worker
‘Apeksha Female | 18 Daily Wages Rupeenagar, 80-85%
Ashok Torne years | Worker ‘Talawade, Pune.
“VUsha Padvi | Female | 40 | Daily Wages Pimpri, Punc | 70-75% "
years | Worker
Shilpa | Female |31 | Daily Wages 90-95% |
Rathod years | Worker
PaFg)ea go?lgs of 3¢

|
1
|
|

8. Following workers are

| Name

Godhale years | Worker Hou.  Socity, Rupeenagar, .-!
Talawade, Pune.

| Kamaladevi Suraj | Female | 65 | Daily Wages | At. Post — Velwadi, Tal-Khed,
Prajapati years | Worker Dist- Pune.
Kavita Rathod Female | 45 Daily Wages Shriram Colony bz
expired on years | Worker
9.12.2023 l

| Pratiksha Ashok | Female | 16 | Daily Wages “Rupeenagar, Talawade, Punc.
Torne expired on years | Worker
9.12.2023

e

Hospital Pune.

injured in the fire and now under medical treatment at Sasoon
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Above premises is involved in making of the

celebrations. On the day of aceident, total 16 female workers and one male person (Husband

Uy the aid of power in the form of clectricity, the above noted

55" within the meaning of Sec 2(k) of the Factorics

Observations :-
sparkle candles used in the birthday

of occupier) were engaged wi
process constitutes a “manufacturing proce
Act, 1948, All 16 persons (excluding husband of occupier) employed and working in and in
connection with the manufacturing process. Hence all these persons arc “workers” as defined
in Section 2(1) of Factories Act, 1948,
As per the section 85(1) of Factories Act 194 8 The State Government may, by notification in
the Official Gazette, declare that all or any of the provisions of this Act are applicable to any
place wherein a manufacturing process is carried on with or without the aid of power or is 50
ordi':]arily carried on, notwithstanding that

(i) the number of persons employed therein is less than twenty, if working with the aid
of power and less than forty it working without the aid of power

In this premises the sparkle candles are manufactured. Raw materials such as Nitro

cellulose (explosive and very highly flammable), Potassium chloride, metal (iron) powder ,
starch are used in this manufacturing process .From the MSDS of Nitro Cellulose it is learnt
that Nitro Cellulose powder is having highly explosive and highly flammable properties and
hence the mixture of raw materials used in the factory is also explosive and highly

flammable .

In this premises Air compressor is installed and operation which is operated by electrical
connection (Electricity Load 5 HP Each),weighing balance ete arefound installed at the time
of visit .Also from load sanctioned letter obtained from MSEDCL , the § HP electricity load

is sanctioned and connected for this premises.

As per notification: FAC 2088/2048/ (997) Lab-4 dated 22/01/1993 sute

< government (In exercise of the power conferred by the section 85(1) of the factories act
1948) has declared that all provisions of the Falciluries Act 1948 shall apply to a premises

wherein the manufacturing process involving use, storage, handling, processing of hazardous

chemicals which are toxic or highly inflammable or explosive or process wherein such

substances are likcly to be gencrated or given oul( except petrol filling) are carried out.

Hence from the above the suid mixture of the raw materials which is explosive premises
constitutes a “factory” as defined in Sec, $5(2) of Factories Act, 1948. Hence the provisions

of Factories Act 1948 and the Rules made there under are applicable to the above noted

premises.
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During enquiry I have enquired regarding the occupier ship of the factory, The name
of the occupier is Mrs.Shubangi Sharad Sutar as Udyam Registration.
Probable Cause of Fire :-

Mixing of the powders (Nitro cellulose poiwder, Potassium chloride, metal (iron)
powder) was carried out in small shed and then it was handed over to all Female workers.
Around 3-4 Kg of mixture of powders was given to women workers for filling . Female
workers were filling this powder in to the tubes of paper. One male worker is engaged only
for making and cutting the tubes in (o the required size. All female workers fill the tubes
with powder and then seal it with cover at one side by plastic cap and other side by white
paper. The plastic c;'xp is used to fix the candle on cake and white paper side is for [ire.
From the MSDS of Nitro Cellulose it is learnt that Nitro Cellulose is having explosive and
highly flammable properties .Exact cause of this fire cannot be ascertained but from the
circumstantial and situational evidences it is revealed that,on date 8/12/2023 at about
-I:iJOp.m. while around 16 female workers were working in the small shed . They were
filling this mixture of powder in 1o the tubes of paper. They were manually filling the fine
mixture of powder (Nitro cellulose powder,Potassium chloride, metal (iron) powder) in to
the paper tubes .While filling the said powder into the tubes by hands ,of course some
particles of that powder were flying in the air in the shed .As the mixture contains Nitro
cellulose ,particles of Nitro cellulose (explosive and highly flammable ) flew into the air
along with the mixture . As this explosive and highly flammable powder(nitro cellulose)
was flying inside the shed , the explosive atmosphere was created inside the room .As soon
as the explosive atmosphere (flying particles ) came in contact with the source of ignition
sthere was fire and explosion . It is noticed non flame proof ordinary electric fittings like
electric weighing scale, non-flame proof plug and switch were installed in that shed. The
ignition source might due to static charge or due to electrical spark from the non flame

proofl electrical fittings,that powder got ignited and there was fire and explosion in that
raom .

. Contraventions:-

A. Contravention of Rule 4(4) of Maharashtra Factorics Rules,1963:

As per the office record it was revealed that no application for obtaining the license in form

I was submitted to this office. No occupier shall use any premises as a ‘Factory’ unless a
license obtained under Rule 6 (of Maharashtra Factories Rule 1963) from Director,
Industrial Safety and Health, Mumbai, Maharashtra or renewed under Rule § (of
Maharashtra Fuctories Rule 1963) by the Joint director, Industrial Safety and Health and
the said license valid at the relevant time. On the day of my visit Occupier of the factory

was using the premises as a ‘Factory’ without submitting application for factory license,

Page 7 of 11
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iy Vit o O secupien ol ihe tacoy has vonttasened e provision of Rule A ol
Mabwrashion Lactones Rule 100l
W Cantumvention of fyle A, Rule d00), Rule 4606c) of Maharushir
Fawtantes Rules, 1040
b G OF ey viaat, e adse notived that the occapier of the sald lactory s wsing Hi

Stid promises as a tacton without petting the plans approved i respect of

a) Nt o whieh te bty 1w sabutes|

DY Bty used B the pucpose of i tonmg: process and

O The Tvenr of plant amd machinery, inchiding the storage for raw materinls and
i tinshed products, mtermedite by products, rom Chiel Inspector of  Factones e
§~'§ Drinccton, Industiial Saten wnd Health), or Deputy Chiel Inspector of Factones e fot
: .
gg Pirector, Indusaead Satety and Healihn

Henee by usiug the sabd premises as a factory without getting the plans approved in

& respect ol wbove mentioned locntions,  the occupier of  the suid  factory  has
contravened (he provisions of Rule 4 (1) (u), Rule 4 (1)(b), Rule 4 (1)}¢) of
Mabsrvashten Factories Rules [Yol,

o Contravention of Kule “0gd) ) of Maharashtra Factories Rules 1963 :-

O the e el aceident e on 81272028, one non Hame proof electric weighing machine

R —

Py oY

and one non e proot phogand switeh with ordinary non Oame prool wiring was found
provided e the mivmg aod Glling shed o that shed manufacturing process (mixing and
filling) was being carried cur and Nitoeelulose (eaplosive and very highly thanaabic
wats being used i the manufacturing process, Nitrocellulose is Explosive and very highls
Mamuable substance having explosive properties. Ordinary eleetric fittings like plug and
switeh, weighing balunce oo, were found provided in that shed where Nitrocellulose i
‘, used, Accumulation of explosive and highly tammable material (nitrocellulose) in the air

in the shed (where explosive and highly Dammable nitrocellulose was used) makes it a

high-risk areu and creates a 1isk of fire or explosion.]t was therefore necessary to exclude
all sourees of ignition by excluding all eleetrical apparatus from the risk area or providing
them with flame prool” clectieal fittings of construction and installed and maintained (o
avoid the risk of being a souree of ipnition, However, on the date of fire incidence all the
above ordinary clectric Gt which are sources of ignition were found provided in that
visk area (mixing and [lling sheds) where nitroceliulose (explosive and highly Nammable)

was used. Henee occupice of the Fictory lias conteavened the Rule 70 (4)(a) of the

Mabarashra Fuactories 1ile, 196,

Pape 8 of 11
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D. Contravention of Rule 70(9)(d) of Maharashtra Factori ules, 1963 :-

It is observed that une shed is constructed & used as factory shed of size 1200 sq feet. It is
noticed that dimensions of shed are 30 feet X 40 feet approximately. It is noticed that on¢
Kolling 1ron shutter about 2.5 meter width and height 3 meter. As per provisions of rule

1009)04) of The MFR 1963, in evers room of a factory exits sufficient to permit safe escans

of the oecupants in case of fire or other cmergency shall be provided with shall be free 0
aty obstruction. There shall be at least two ways of escape from every room and the exity
shall be remote from each other s possible and shall be arranged to provide cirect sccess I
weparate directions from any point in the area served. It is noticed that only one door was
provided 10 shed. The second exit is not provided to same shed. Hence occupier has
contravened the provisions of Rule 7019)(d) of Maharashtra Factories Rules,1963 on

thg day of accident,
L Contravention of Clause 6(b) of Schedule XXV1 under Rule 114 of the Maharashtra

& Factories Rules 1963:

From inquiries with workers, it is reported that manufacturing of sparkalers is carried out in
the premises. Explosive mixture is made for making the sparklers from thebelow materials.
Candle Sparklers are manufactured with raw material such as Nitro cellouse, Potassium
Chioride. Gun Powder, Gum. Thereforethe above said Factory is a “Fire Works Factory™
within the meaning of Clause 2(a) of Schedule XXVI as prescribed under Rule 114 of
Maharashtra Factories Rules, 1963, It is noticed that all workers are not supplied with

asbiestos aprons so as 10 cover the chest gonads and thighs of the workers.

Hence the provisions of Schedule XX VI prescribed under Rule 114 of Maharashtra Factories
JFules, 1963 are applicable to the abovesaid factory.

[t 1o revealed that at the time of fire on 8/12/2023, workers engaged in godown were wearing
clothes made of artificial fibre & were not supplied with asbestos apron to cover the chest,

gonads and thighs of the workers. Thus the occupier has contravened provision of,sub clause
of 6(b) of Schedule XXVI under Rule 114 of the Maharashtra Factories Rules, 1963

I Contravention of Clause 9(1) of Schedule XXVI under Rule 114 of the Maharashtra

Factories Rules 1963:

As per provisions of sub clause of 9(1) of Schedule XX VI under Rule 114 of the Maharashtra
Factories Rules 1963, no females workers and young person shall be employed on operation
mixing of chemicals, However it is noticed that at the time of accident 16 female workers are

cmployed in manufacturing provisions, It is revealed that provisions of sub clause of 9(1) of
Page 9 of 11
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Schedule XXVI under Rule 114 of {he Muharashtra Factories Rules 1963 is not

complied as 15 female workers ure employed in the factory.

Thus the occupier has contravencd provision of sub clause of 9(1) of Schedule XXVI under

Rule 114 of the Maharashtrs aetorics Rules 1963.

G Contravention of Clause 10(h) of Schedule XXV under Rule 114 of the Maharashtry

Fuctories Rules 1963:

ILis noticed that in the said laetory one shed is used as premises. It is noticed 16 workers are

K'l“]'lh]}’(.'d in one shed. As perp ovisions of ¢liuuse |U{h} ul'scht:dult: XXVI under rule 114 of

| The MER 1963.Not maore thin four persons, any point of time, shall be employed in any one
! building where explosive is munulactuicd, On 8/12/2023, it is revealed that provisions of sub
g clause of 6(b) of Schedule XXVI under Rule 114 of the Maharashtra Factories Rules
t‘% 1963 is not complied as 15 workers are employed inone shed.

f

‘Thus the oceupier has contrivened provision of sub clause of 10(b) of Schedule XXVI

under Rule 114 of the Maharashtra Iactories Rules 1963,

i
Ff : I Contravention of Section 68(n) of Factories Act ,1948 :-
? During enquiry it 15 noticed thal, discased worker Pratiksha Ashok Torne is

having age of 16 years and ulso came to my knowledge that the occupier/manager of the
fuctory had not made any nnplication to the € ‘ertifying Surgeon for issuing the certificate
of fitness required for the cmployment of Pratiksha Ashok Tome in the factory as per
section 69 (1), also no any litness certificate has been issued by a Certifying Surgeon in

the name of Pratiksha Ashol Torne under section 69 (2)(a).
herefore, for allowing Pratisha Ashok Torne to work in the factory without obtaining
fitness certificate with reference o her under Scetion 69 (1) and 69(2) (a) is in the custody of
« the manager of the factory, the Oceupier of the factory has contravened the provisions

of Scetion 68 (a) vf the Factories Act, 1948,

10. The Occupier of the factory may explain the irregularities pointed out in these remarks al
$r.No.8 in explanation he may Show Causc as 1o why suitable legal action shall not be
considered against him for (he said irregularities within two days from the date of receipt o

this letter,

1. Occupier is hercby instiocied 1o deposit the amount of compensation with Workmen
Commissioner as per Lplovees Compensation Act, 1923 and shall be intimated to this
office.
II
‘ Page 10 of 11




Furthermore it is recommended thut-

4. To pay Suitable Cx-gratia amount o the dependents of the deceased.
b. To offer / provide suitable employment to the next Kin of the decesed.
- Following remedial measures shall be taken to avoid reoccurrence of
The Factory shall not be restarted unless license is obtained from
under Explosive Act,1884. & Explosive Rules, 2008,

accident

the appropriate authorities

Plans in respect of site, room, machinery layoul, storages and processes shall be got
oapproved by Chief Controller of Explosive, us per The Explosives Act, 1884 and
o The Explosive Rules, 2008 and by the Joint Director, Industrial Safety and Health,
PUNE.

No electrical equipment / machinery shall be used /installed in the factory in the place
where explosives are manufacture/handled / stared, except with prior permission ol
:u:pr'opriate authoritics under Explosives Act.

The workers shall be explained the dangers and precautionary measures to be taken

@ » No female workers shall be employed on operation involving mixing of chemicals and
culting fuses in the factory.

v

The workers shall be provided with protective equipment and special type of uniforms to
avoid the possibility of generation of static charge due to cloths.

| » All other provisions of the schedule XXVI of Rule 114 of Maharashtra Factories Rules,
1963 shall be complied with fully.

Workers shall not be allowed to carry their stainless-steel lunch boxes inside the factory

premises. An isolated or separate place/ room shall be allocated to them, where they can
have their food and keep their belonging.

";.'

Proper information, instruction and training shall be given to all the workers before
employing them in to the factory.

Quantities of explosives specified by the Cxplosive Authorities shall not be exceeded in
% any roon,

N

A T i T

Factory shall not be started unless the above condition are complied with and reported 10

1 npﬁmpriuic authorities under Explosives Rules, 2008 & to the office of the under signed.

e

All the condition laid down under license to manufacture fireworks or gunpowder or both
in form no. LE-1 under Rule 99 of Explosives Rules, 2008 shall be fully complied with,
13. These remarks shall be pasted in Inspection book in form no-31.
| \M\‘%‘\*
(Y P Patange
Dy. Director,

Industrial Safety and Health,
Pune (Add.charge)
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Shivraj Enterprises,
Sr. No. 252 Gat No. 158, Plot No. I, Triveni Nagar Talawade ,
PCMC arvea, Tal =Haveli, Dist — Pune - 411 062

WHEREAS Fire incident took place in aforesaid factory on 08/12/2023 at 4.00 pm in
which 08 female workers died and 07 female worker injured . Another 01 person was
also injured due to fire.

The undersigned visited the above said premises on 08 /12/2023 and found the factory
was runping without obtaining valid license. The manufacturing process involves the
activities of manufacturing of sparkler candles using nitro cellulose (explosive) and
potassium chloride and gun powder. These activities constitute a manufacturing
process within the meaning of Section 2(K)of the Factories Act, 1948.Total numbers of
17 workers were engaged in manufacturing process. As per notification: FAC

2088/2048/ (997) Lab-4 dated 22/01/1993 state government (In exercise of the
power conferred by the section 85(1) of the factories act 1948), provision of

factory Act 1948 are applicable to said premises.

WHEREAS one non flame proof electric weighing machine and one non flame proof plug
and switch with ordinary non flame proof wiring was found provided in the mixing and
filling shed in the aforesaid factory. In that shed manufacturing process (mixing and
filling) was being carried out and Nitrocellulose (explosive and very highly flammable)
was being used in the manufacturing process. Nitrocellulose is Explosive and very
highly flammable substance having explosive properties. Ordinary electric fittings like
plug and switch, weighing balance ete. were found provided in that shed where
Nitrocellulose is used. Accumulation of explosive and highly flammable material
(nitrocellulose) in the air in the shed (where explosive and highly flammable
nitrocellulose was used) makes it a high-risk area and creates a risk of fire or
explosion.It was therefore necessary to exclude all sources of ignition by excluding all
electrical apparatus from the risk area or providing them with flame proof electrical
fittings of construction and installed and maintained to avoid the risk of being a source

of ignition.

WHEREAS it is observed that one shed is constructed & used as factory shed of size
1200 sq feet. It is noticed that dimensions of shed are 30 feet X 40 feet approximately.
It is noticed that one Rolling Iron shutter about 2.5 meter width and height 3 meter. As
per provisions of rule 70(9)(d) of The MFR 1963, in every room of a factory exits
sufficient to permit safe escape of the occupants in case of fire or other emergency
shall be provided which shall be free of any obstruction. There shall be at least two
ways of escape from every room and the exits shall be remote from each other as
possible and shall be arranged to provide direct access in separate directions from any
point in the area served. It is noticed that only one door was provided to shed. The

second exit is not provided to same shed.
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Hence this factory is not safe with respect to plant safety. Therefore again running
lactory in such unsafe circumstances will not be safe. It involves imminent danger 10
human life and safety of the worker working there in,

WHEREAS fire occurred in factory in which engineering structure of the factory building
may be damaged internally. Therefore it is not safe without carrying out proper
examinations and subsequently obtaining certificate of stability as per rule 3-A of
Maharashtra Factories rule 1963

In a view of abave, I, Yogesh Patange, Deputy Director- Industrial Safety and Health,
Pune (Region 2) and an Inspector appointed under section 8(1) of The Factories
Act,1948,In exercise of the powers vested to me under section 40(2) of the Factories
Act, 1948 pass the following order:-

ORDER
The use of factory premises shall not be started again unless following measures are
compiled:-
A) All the electrical equipments/appliances/ apparatus where Nitrocellulose is

‘% used/stored in the factory shall be of flameproof construction.
B) As per provisions of rule 70(9)(d) of The MFR 1963, in every room of a factory exits

sufficient 10 permit safe escape of the occupants in case of fire or other emergency

shall be provided.
C) Certificate of stability shall be obtained as per rule 3-A of Maharashtra Factories

Rules 1963 L
Place : Pune -2 (Y. PPatange)

Date:-09/12/2023 - Deputy Director,
Industrial Safety and Health, Akola
No.IDISH/Inspection/Closure/ /, Date:- 09/12/2023

Office of the Joint Director,

Industrial Safety & Health,
Kamgar Kalyan Bhavan Building, Sambhaji Nagar, Pune

& Copy Submitted for kind information and necessary action to-:
1. Director- Industrial Safety and Health- M.S.,Mumbai

The District Magistrate & collector, Pune, Dist- Pune

The Commissioner of Police, PCMC, Pune

Sr. Police Inspector- Dehu road Police station, Pune

The Sub Divisional Officer Haveli ,Pune.

Sub — Regional Officer, MPCB, Pune .
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 02025811694 —— Jog Centre, 3" Floor,
Fax No. 020-253.1 1701 SAMARASHTRA ‘gakdewndﬁ 2
e-mail | mmﬂg@,mggh.g%m —_—— -Pune Mumbai Road,
yisit us : www,mpcb.gov.in -4 Pune- 411003

“Your Service is our Daty"

MPCB/ROP/ MPCB/Closure rection? 2 SN2 - Fher 0297 Date: \\ \v?,\ 2075,

To,

M/s. Shivraj Enterprises,

sr. No. 252, Gat No. 158, Plot No. 1,
Triveni Nagar, Talwade, Tal. Haveli,
Dist. Pune

Sub: Closure Directions uls 33A of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 31A of the Air (Prevention & Control of Pollution) Act, 1981,

Ref: 1 Fire accident occurred in the factory on dtd. 08/12/2023
2. Visit of the Board Officials to your unit on 08/12/2023
3. Sub Regional Officer, Primpri Chinchawad submitted legal action proposal
vide no. MPCB-LEGAL ACTIONS-111223015 Dtd. 1 1/12/2023.

WHEREAS, it is obligatory on your part to obtain Consent to Establish and Consent to
Operate from the Maharashtra Pollution Control Board under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and Other Wastes
(Management and Trans-boundary Movement) Rules, 2016. It is also obligatory on your part
to provide adequate pollution control devices.

AND WHEREAS, a fire accident was occurred in your industry on 08/ 12/2023 & same
news has appeared on electronic and print media.

AND WHEEREAS, in order to verify the fire incidence, the officials of the Board have
visited to your industry on 08/12/2023 and observed as follows:

1. You are engaged in manufacturing of sparkler candles by mixing and filling process
by using explosive nature raw materials without obtaining cohsent to establish and
consent to operate from the MPC Board.

2. You have failed to furnish the information forthwith and intimate the occurrence of
such fire accident, act, of event to the MPC Board.

AND WHEREAS, In view of above non-compliance and after examining the record of
your case and the reports of the officers of the Board, it has been observed that you are
operating your unit without obtaining consent from the Board under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 and adequate pollution control devices, thereby causing water and air
pollution into the environment.

NOW THEREFORE, in exercise of the powers conferred upon me under section 33A
of Water (Prevention & Control of Pollution) Act, 1974 and under Section 31 A of Air
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treatment, if Necessary.

3) You shal not carry out your Manufacturing activities till yoy obtain prior
Permission of the Maharaghtra Pollution Control Board and Directorate of

For and on behalf of
Maharashtra Pollution Control Board

-~

(Ravindra Andhale)

Regional Officer, Pune
Copy submitted for favor of information to:-

1. The Member Secretary, MPCB, Mumbai,
2. Joint Director (APC), MPCB, Mumbai.

Pune :- He is directed to disconnect the electric sy PPly of the aforesaid unit forthwith
and inform this office accordingly,

2. Executive Engineer, (Water Supply Division) Pimpri Chinchwad Municipal
Corporation. Pimpri, Pune :. He is directed to disconnect the water supply of the
aforesaid unit forthwith and inform this office accordingly.

3. Directorate of Industrial Safety and Health, Pune.

Copy to ]
1. Sub Regional Officer, Pimpri Chinchwad: - He is directed to serve the directions to
addressee and Competent authorities and submit acknowledgement copy to this office

2. Mrs, Maharashtra Enviro Power Ltd., Ran}angaon, Tal. Shirur, Dist. Pune.
For and on behalf of
Maharashtra Pollution Control Boargd

(Ravindra Andha le)
Regional Officer, Pune
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